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 ORDER(RAL)

| Per: Ms. Bidisha Banerjee, Member (J):

Heard 1d. counsel for the applicant.

" None for the respondents. Rule 16 (1) of the CAT Procedure (Rules)

1987 is invoked to pass appropriate order.

2. Ld. counsel for the applicant submits that he wishes to withdraw

the present O.A with liberty to file afresh.

3. Accordingly, the O.A is disposed of as withdrawn with the aforesaid

liberty. No costs.

(Nandita Chatterjee) (Bidisha Banerjee)
Member (A) Member (J)
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